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Offices,
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May, 1996,

CuttaCk North Division diredted x»o

Heard Shri P.K. Padhi learned
Counsel for the Applicant and shri aAshok
MOnhanty, learned Sehior Standing Counsel
(Central) for the Union of India. The apollya

is going to retire on the afternocon of
The Superintendent of post

recovery Of #s.2,400/- from the applicant on

\/ Office,N.S.C V issue bearing .

for discharge on 4,11.1989,

%

3lst |

the ground that during the tenure of the

applicant as Deputy Post Master, Jaqur HLad

W\J‘

“ome disc répancy |

was found by the applicant and the counter @j

Assistant took identification and effected | ')jﬂm("

f

payment., There was a complaint of wrong
payment, The Department conducted an

enguiry in February,$1994 and the appllcant
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received the charges under Rude 16, Ultimately,
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the Divisimal Superfintendent of Post Offices,
- has ordered recovery of k. 2, 400/~-,
There is an appeal pending against

the order before the Director of Postal Services

dated 20,5.199% which is at annexure-3, The

appeal is very recent, It will be incorrect to

. cnsider the Original Application for admission

; before the departrental remedies are exhausted,

appropriate

It would be pwopeqy/ to dispose of the Original
Application by giving a direction to the Director
of postal Services who is Respondent NO.,2 in this
application, I accordingly, direct the ~espondent

....

recovery of ks, 2,400/~ ordered by the Superlntendent

of E,ost Offices, Cuttack North Division vide Memo
'No/ F4-2/94-95 dated 17.5.1996, within a period of

O(sixty) days from the date of rec\é;':L‘pti of a copy o !

B
of this order., Till that time, reccvéry of the amount

\as per the order of the Respondent NO,3,Supdt. of poS;: g "g;,
Offlces, Cuttack North DlVlslm'Cutta\‘k vide Order

4
;No F4=2/94-95 dated 17.5. 96 (Annexure-2) be stayed.

g Recovery of the amount is accordingly
§stayed till the disposal of the appeal filed before the
iReSp:ndent No,2, As the applicant is retlrmg on 3lst of
\May 1996,it is agreed by the counsel for the applicant

Sh. P.K. Padhi that to that extent the amount sought to be

recovered naiely is,2400/-,there can be a heldback of an

equivalent amount from the retirement dues namely DCRG of th
‘applicant.
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With these observatim s and
and directions, the original application is
dis ocsed of at the admissian stage.

Hand ®ver a copy of this order

to the learned counsel for bcth sides,

O N
Memoer(admn.)
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